GOVERNMENT OF TRIPURA
REVENUE DEPARTMENT

THE TRIPURA RECORDING
OF
MARRIAGE RULES, 2006



ished in the

X Ao xuiHARY ISSUE OF TRIPURA GAZETTE

Agarte  Tuesday, Februry 20,2007 AD, Phalpuna 1. 1928 5.E.
GOVERMNMENY OF TRIPURA
REVERTIE DEPARTHMERT
ROF T{SHREV/BE (P4) DATED, AGARTALA, THE GF DECEMRBER, 2008
NOTIFICATIGN
in exgivise of e powers confermed by seclion 19 of fhe Tripura Recording of Mamiage Act, 2003

(Tripura Act No. 22 of 2004) and all olher powers fn this behalf, the Govemment of Tripura is
pleased &y make the following Rules, namely ;

THE TRIPURA RECORDING OF MARRIAGE RULES, 2006

ter -1

Prellmsinary

hort (e, extent . {1} This Rule may be called the Tripura Recording of Maniage Rules,
and commencement 200z,
{2) These Rules shall be applicable to whole of the State of Tri pura.

(3) These Rules shall come into force from the date of publication in the
officlal gazelie,
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Chapler - 2
Recording of Marviades

| '-gﬂgme:;“i ., All namiages solemnized on of afier the commencement of Tripura
e fr« oo, e Ve {lmeneinpit o TP

raLGIUing 01 Maltlage AGL £U s.Lm snal oe Le,tn;sumrl}u recordsy i ihe Wiariags

i i g e e T S

_Feglster (o be mamlained in ruﬂn- i bf the Mariage Recordar at alf lavels as psi
! ihe provisions of Ihase Rulgs,

TSI quui-'.r

Providen thit the maniages sofemnizad on and from 01 Dctuhar 2004 L,\. fromm

e T e

which the mgum F'.eamﬂrr; nf Ma@_ggkh 21!53 came Info fnrca}_ta Ui uaia W

T e

..miuaw o 7 These Ruies al:su shell be ‘E‘.}ﬂ“d&d in the Mamiage rleglsiar as per
the pravisions of these Rules. Ll

{1} The Chief Mariage Recorder shail submit annugi report in three
Parts on financial year basls within th first week of April every yeer o the
Stats Government on Implementation of varlous provisions of the Tripura
Recording of Maniage Act, 2003 and the Tripura Recording of Mamiage
Rules, 2006 in Ferm-2 appended hareto. The first Part will contaln
consofidated Annual Report. The second Part will contain information i
sespect of sach District on each of the poinis of Consclidaiad Raport. The
Third Part will contain similar information I respect of aach of fhe Sub-
Divisians.

'|. 'r_mp-mﬂng by the E
| Marisge Rﬂf;ra:ﬂ..rs4

{2} The District Mamiage Recorder shall submil. monthly report within
the first week of every month for the last month on the progress of
Implementation of various provisions of Tripura Recording of Marriages
Act, 2003 and Tripura Recording of Mamiages Rules, 2006 in his Disiric
to the Chisf Mariage Racorder in Form-3 appended herelo,

(3) The District Marriage Recoroer shall also submit a report in two
Parts on quarledy basis to the Chisf Marriage Recorder on the
implemantation of varlous provisions of the Tripura Recontding of Mamiage
Act, 2003 and the Tripura Recording of Mamiage Rules, 2006 in his
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Report, The Quarisry Promress FBEon shall he

OF e TonEs vollmstiug s wit of s hETREE ey e

/> The Sub-Divislonal Marrisse Recamier «net s

montnly basle withh e Srst week o tollowing mosth on 4

implsmantation of various provisions of the Trioyre Recording of Mani

Act, 2008 and the Tripura Recording of Marriage Rulss, 2008 1 his 8y

Divislon fo the Disiric Mamiage Recorder in Ferens appendead hepsio,
"-'"';-_"'--_._,_‘_-

/ tie Disirc Meniage Recorderan quarterty basis on e implemeniation.
varipus provisions of Tripra Recording of Marriage Asi, 2003 ans h
Tripura Recording of Mariage Rules, 2006 in his Sub-Division i Foraw
appended hereic, The Guarterly Progress Report shall bg subimitted In &
firsl week of the month foflowing the end of the quarler under repur,

/:1 ) The SubDivisional Maiitage Recorder shall also sUfir & oot

—R— N 3. The Municipal Marriage Reporter or Panchayat Marriage Reporter o
? Hami‘ #gnh;m Tehsil Mamiage Reporter, as (he case may be, shall recelve and roflact 2
Inforniation aboui mariages whish take place in their respactive juisdiction and
subrmlt on monty basls a report to the Sub-Divisional Marriage Recorder iy
Form¥ appended hersty,

J Manitoring and 8. {1} Chisf Maniage Recordsr shal monlior and review various aspects
Raview II o the Trpus Reconting of Maniage Acl, 2003 and Rules, 2005 wit

Listrict Mariage Recorders once Iy every quariar,

(@) The District Mamiage Recorder shall also review various aspecls of
Tripura Recording of Mariege Act, 2003 and Rules, 2005 with the
Sub-Divislonal Mantage Recorder once in every quarter.,

Inspection of ‘I . {1} The Chief Mariage Recorder shallnspect the offics o re Marriage
| offices Recorders end examing the register of maniages and other registers
relating to recording of marrages once in a yeer,




‘=i Mamiane Recordss shall Inspect e ¢ e Sub-

- Recodens of he dleiict, Weal i £
Feomer i wmpedt office of the Mariage Rec o Agerials

Muricipat Connot and examine fie registers of mantaz« niee In svary

guarier,

(3] The Sub-Uivisional Wamage Reconder shall inspec (i office of the
/ Tehsl Marriage Reporter / Panchayal Marriage Reporier / iunicipel

Marmiage Reporter as and when the Sub-Divisional Mariags Reoder

vigie e office of respective Mamage Reporlel. but at least once in svery

sk months, and examines the faglstm's and umw

remrbrng of maniages.
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on Maniapa
Mabietonii e

Memorandum

—

11
E

Mharder 3

Eirooatisrg o "'i'r'ﬁ'“@.,t- Begon g

=i S | T T - P Fuie
(1)  Eliher of the spouses shall inform aooul hi

of the designated suthoriies I his ar bee apes

date of hig / har mamage in 2 Memoran-om b Grress

Ei’& iﬂpuia qﬁﬂﬂ'ﬂﬁﬁ o3 J‘FU‘ E 'JI :-i. 1 -_ {:L'." [y AT i Ot of negin

typed formal of Foim-A may be used for submission of Memarandum, The

rFom-A may also be obtainad from the office of the cancemad Marisge
r f }

Recordes or Manage Reporisr on paymant of As 5.00. ve: chargs for

Form-A may be recalved by the concemed itaniage F-:er:::ur.vera Mafriage

Reporler by issising & raceit in TG -

s
Provided that the parenis / guardians of the parties @ s Tarege may
2lso inform about such mariage i ﬂ'lf: concerned Mamiage Recorder o

wamage Reporter by duly filing ini the said Form-.

Provided further that the either of the. parties to the marrisge may diso
within e period of 60 days from the dals of his / her mamage infimate
orally about their marriage to the Sub-Divisiona! Marrlage Recorder or flie
harriage Reporiar having jurisdiction over the zrea in which the marriage
was confracted. The Designated authority to whom such oral intimation
has been made shall get the Memorandum In Form-A dufy filled in by the

parties fo the marriage

Provided further thal the parents / guardians or {he paities to marmiages
which have been solemnized unandfmm ﬂiwmmmedateaj
publscaiim of these Rules in the official gazette shall inform about the
marmiage in Memma:ﬂum in formA as appended o the Tﬂpum
Remtding uf Maniage Act, 2003 o any of the ﬂesgnatad authorities of
thelr area mwn 60 days from the dale of publication of these Rules in the
officlal gaae!te Faihma to comply with this provision shall attract the penal

pmwismn made in mm%
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e — TPRFRSREE (e + Tw

; acasmEs {51 Ths concemed Mamage Rectives / Mayaus Reaer an ranely of
¥ hci'-' oF A S

j @ ‘*Ti'u%armianu:.i w ] ..-ff:.".-‘_r;;*m,ﬂurn in Formi-A fom any of e aforamentioned parias, shall
S “sun aclnowledgeman: i FerwmS o jgendst o e Tinws
; o

euoreng of Mamiegs Agl 202 2 Tw Uee of sedlpt of such
Blampizndum

I

‘?-m == e S Tha meniegs, Foconder shall saler the oarticulars . of (he i
'| mﬁ;nm o é_‘?&;&;; Wemorandum of mamisge in Mamiage Recording Reglsier after causing
=1 angilry and asceriaining the comeciness of ihe Information as conlained
in the Memorandum, The enquiry may be made by the Marriags Recorder
pemsonaly of through any offiesr working under him o through any
Gevemment office or Panchayal [ ULD inslitulion as the Maniage
recorder deems fit. The enquiry must be completed within 15 (fiflsen)
taye of recelpl of e Memorendum of menlege. The recording of
marriage must be done within 15 dawe from the date of submission of .
Mamorandum in FommeA,




Martiage Cerlificate to |

{7) The Marriage Recorder on rece~"ng 8

; ister fin Form-1 ing any marn:zge 5. bt
e Issued by Marriage register i__ﬁ__}_regaﬂ g any mar. g _

| Rernrdar

Form-C appended Io fhe Tripura Recording o7 01 . 2305"

/ ﬂm ihe parties to the maniage on payment of Ky HLOO {npiees ;'PE._LE:-*
only within 7 (seven) days of such recording in ! mamcgo regisien fhs

:3 parenis or guardians of the parties lo the marmage may aisa Ghla'n

certified copy of such certificata on payment of 1 10.00 {1 cex len) onky

by submitling an application on paln paper, Such an;rnn;::hali e ads
into governmant account tmugh fresnury challan under the Head of
Account as detalled in sub-ule (8) bolow. A recolntod cony of challa

shall be subinitied by tha spplicant atongwith the sppicalion for certificae

o the concemed Marmiags Recorder

Deposit of Feas in

govemmant acooimt

l (8) Al charges relaling to recording of maiages recelved By ths
i Mariage Recorder shall ho deposited by him ! hie nffice % e
i

of mamiages contracted |
cutside the jurisdictian of
‘he Marriaga Recorder

F
.r"
/
¢

[Pmmdumu for recording

b

|
!
|

P

Govemmen! account once in avary month within bt weclo al e g
fofiowing the month during which such clirge wins colecled. Such chaigs
2nall be deposiizd in the followlig Head of Account fhrough chaflan. The
challan shall be cartified by the concemod Morlage Hocorder -

Demand Mo, 1 8
Head of Acesant: Q070 — Other Adminlstrative Services
i 60 - Other Servives
t B0 - Othor Regelpla

g Where any Mamiage Racorder seceives any Memorondum of mantags

wontracted outside s focal ares, he shall recond the particulars n s separdle
ragister Io ba maintained in Form-8 appended herato. Thercafter, he should sen
the Memorandum of mardage to the appropriate Sub.Divinknnl Murringe: Recnder
of the local area in which the mamiage was contracled within 7 days of such
recording.

10.  The Reglster of Mamiage shall remain apen to inspection in the office of
the Marriage Recorcer during office hours on all wurking days. Any interesiad
parsen / party fo the mamisgs may seek the penmission of the concemed Marriage



Recorder for inspection of the Register of Marriage by submitting an application in
plain paper. A courl fee stamp of Rs 10.00 (Rupeas Ten) only is required to be
affixed on the top of such application; otherwise such application shall not be
accepled.
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Chapter - 4

Correction or cangellation of entry
In the Register of marriages

. (1) Afer recording particulars In respect of any marriage in the register
of martiages malntained by the Marriage Recorder, if subsequently it is

Enquiry o ﬂﬁﬂﬁﬂﬂ‘f the found that any entry of marmiage as racorded In such regisier is eronecus
:u!mn:fy n;da ﬁ: £ in form or in substances of has bean fraudulently or Impropery made, the
Maniage Register manmmmmummwmmmmmmmn

in respact of such entty. He may cause the enquiry suo moto or on receipt

of a complalnt from any person Inchiding spouses,

(2} In the process of enquity, the Mariags Recorder shall give a
Reasanablg opporturity reasonable opportunity of show cause sgainsl action proposed fo be
mﬂmmm taken to the parties fo the marriage or their parents or guardian or their

locaf representalives, as the case may be,

(3)  Mariage Recorder shall dispose of ayoh complaint or 8uo mofo
wm“-&"ﬁr‘g D'MB proceeding wihin 2 months of recaipt of complaint or inifation of sug-molo

disposed of within 2 months proceeding and lssue neécessary order on disposal dlracﬁng_ the

comeclion/cancaitation of any entry or confirning Ihe genuinensss of the
original enlry in the register.

(4)  Mariage Recorder shall camy out necassary comection In the entry
or cancel such entry on the basis of the result of anquiry immediately on
disposal of the proceeding of correctionfcancefiation,

(3}  The comection / cancellation, f any, should be made and recorded
as per the provision of Sub-section-1 of Section-9 of the Tripura
Recording of Marriage Act, 2003,

Resut of enquiy to be

iimated wihin 7 days the particulars of comection / cancellation, if any, made In the mamiage

register o the complainant and the parties to the mamiage within 7
i i A
. (seven) days of such conection / cancellation.

e

//.ﬁ} The Marriage Recorder shall inform in Form-8 appended hereto




Certitic. copy of Order
may be obtained on
payment of court fee of
Rs 5.00

12,

11

Provided thal in case the Marrlage Recorder confirmed the genuineness
of the entry in respect of which complainl was received or. suo-moto
proceeding drawn up, this fact also shall be informed o the complainant
and the parties to the mariage.

(T}  The complainant or the parties to the mamiage may obtain
cerlified copy of the Order issued by the Marriage Recorder by making
petition on plain paper to the concemed Marmiage Recorder. A court fee
stamp of Rs 5.00 (Rupees Five) only is required to be afftxed on the top of
such applicafion; otherwise such application shall not be accepted,

If subsequently, it is found that any declaration made in the Memorandum

(Form-A) was not factually comect or emoneous or any material fagt was
suppressed In the Memorandum, then the parties to the marmiage or their parents
or their guardians, severally or and jointly shalf be held liable for such false
declaration and shall be lisble to be prosecuted as per relevant provision of Indian
Penal Code,
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Chapter - 5

Miscellaneaus

13 (1)  Any person aggrieved by or dissatisfied with an order, declsion or
action of the Sub-Divisional Marriage Recorder may, within the period of
60 days from the date of such order, decision or action, file an appeal to
the District Marriage Recorder on payment of a fee of Rs. 50.00 (rupees
fifty) only. Appeal may be filed in plain paper. Such payment shall be
made into government account through ireasury challan, A receipted copy
of challan shall accompany the appeal; olherwise such appeal shall not be
accepted.

(2) Any person aggrieved by or dissatisfied with an order, decision or
action of the District Maniage Recorder, may file an appeal to the Chief
Marriage Recorder with the period of 60 days from the date of such
decision; order or action on payment of a fee of Rs.100.00 (rupees one
hundred) only. Appeal may be filed in plain paper, Such payment shall be
made into govermment account through treasury chailan. A recelpled copy
of challan shall accompany the appeal; otherwise such appeat shall not be
accepted. d

(3) The fees as prescribed in sub-rule (1) and (2) above shall be
deposited through challan in the following Head of Account

Demand No. - 6

Head of A : 0070 - Other Adminlstrative S8ervices
- 60 - Other Services
: 80 - Other Receipts

'1 ié. The various competent authorities @ Permanent Resident
| Certificate, income Certificate, SC / ST / OBC cariiicale to a married appllcant, I
his / her marriage has not been recorded in the office of the concemed Marﬁage

Recorder after 01 Oclober, 2005 ie. date of commencement of the Tripura
Recording of Marriage Act, 2003.




Penalty for violation of
provision

13

15.  If any party lo any marriage duly solemnized under any existihg law, Iegaﬂ'l
of customary, fails lo record such marriage with the authorised Marriage Recorder,
the parties to the marriage or their parents or their guardians, severally or and
jointly shall be held fiable to be prosecuted for violafion of the provision of rule Jof
these Rules as per relevanl provision of Indian Penal Code.
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FORM-2
[(Ses rule 4(1)] B
FORM FOR ANNUAL REPORT OF CHIEF MARRIAGE RECTURTER
CONSOLIDATED REPORT
BL ND. ITEM NO. / AMOUNT (IN RS)
1 M. OF MARRIAGES REGORDED I THE BATE DURING THE LAST FINANCIAL YEAR
5 O, OF MARRIAGES FOR WHICH MENGRADUM HAB BEEN SUBMITTED WITHN PRESGAIEED
PERIOD
3 |mmmmmmrawmu=mw:
(&) [vo.oF wammuaces
(B)  JAMOUNT OF PEHALTY
(C)  |AMOUNT OF RECORDING FEE
s [IOA REVENUE COLLECTED DURING THE LAST FINANCIAL YEAR FOR MARRIAGES
RECORDED WITHIN PRESCRIBED PERIOD
(A)  [NO.OF MARRIAGES RECORNFD
(B)  |AMOUNT OF RECORDMG FEE COLLECTED _
5 MARAIAGES RECORDED CLITSNIE THE LOCAL JURSDICTION OF MARRIMGE RECORDER
WITHIN PRESCRIBED PEHIOO
(A)  [NO. OF MARRIAGES RECORDED
®) OF RECORDING FEE COLLECTED
8 MARRIAGES RECORDED DUTSIDE THE LOCAL JURIEDICTION OF MARRIAGE RECORDER )
BEYOND PRESCRISED PERIOD
() NO.OF MARRIAGES RECORDED
(B)  |AMOUNT OF RECORDING FEE COLLECTED
(C)  [AMOUNT OF PENALTY COLLECTED /
/
7 |NO.OF MARRIAGES SOLEANISED UNDER:
(A)  |TRIPURA SPECIAL MARRIAGE RULES
{H‘,I TREPURA HINDU MARRIAGE REGISTRATION RULES
(€)  |ovsTomnay Law
8 Lm OF MARRIAGES RECORDED BY
(A DISTRICT MARRAGE RECORDERS
(B}  SURTMJSIONAL MARRIACE RECORDFRS
{C)  [PANCHAYAT MARRIAGE RECORDERS
(0}  [TEHSIL MARRIAGE RECORDERS
3] Pawrummmmm
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8L NO. : ITEM NO. / AMODUNT (IN RS)
9 COLLECTED DURING LAST FINARCIAL YEAR EY
(A} | DISTRICT MARRAGE RECORDERS
)] ianmmmmm
(C}  [PANCHAYAT MARRIAGE RECORDERS
D) [TEHSL MARRIAGE RECORDERS
(E)  [MMCIPALWARRIAGE RECORDERS
 |MHETERREVENUE COLLEGTED BY VARIOUS AUTHORITICS 8 BEEN DEPOSITED M
OCVERNMENT ACCOUNT
44 I ANY AUTHORITY DID NOT DEPOSIT THE COLLECTED REVENIE, PLEASE SPECIFY
(A} [wounTNOT DEFOSITED
[B} AROUNT HELD BY
(C)  [REABONS FORNOT DEPOSITING
12 [0 OF GUARTERLY MEETING HELD WITH DISTRIGT MARRAGE REGORDERS
{A)  |NO.OF MEETING HELD
(8) TES OF MEETING
13 mewcmmmmmmmm
(A} hwmmm F
(8) |oaTes oF mseecTion
44 |PHETHERINSPECTION REPORT HAS BEEN SUSMITTED TO THE CHEF SECRETARY, I YEB
: THE REFERENCE NO. & DATE
1§ rmemn FOUND ADVERSE DURING INSPECTION, I YEE PLEASE GIVE A BRIEF ACOOUNT
% wﬂmmmmm&mwmmw
17 |HQOF¢HHMHT£FRDEEDHHHPE!W¢GFMHSFWL¢HMEBH1W
48 [STATUS OF CERTIFICATE OF RECORDING AS O 31 MARCH
A OF CERTFIGATE 15SUED
(B)  [NO.OF CERTIFICATE PENOING

(©)

REASONS FOR PENDENCY

Bl

IS ‘_m



ol S
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FORM-3
{{Soe rule 4(2))

FORM FOT MONTHLY REPORT OF DISTRICT MARRIAGE RECORDER

CONSOLIDATED REPORT

NO. / AMOUNT (IN I3)

OF MARRIVGES RECORDED R THE DISTRICT DURMG THE LAST MONTH

IND. OF MARRIAGES FOR WHICH MEMORAHOUM HAS BEEN SURMITTED WITHIN
PERIOD

IAGES RECORDED ACAINET PAYMENT OF PENALTY

N0, OF MARFIAGES

AROUNT OF PENALTY

AMOUNT OF RECORDING FEE

TOTAL REVENUE COLLECTED DURING THE LAST MONTH FOR MARRIAGES RECORDED
WITHIN PRESCRIBED PERIOD .

N0, OF MARRIAGES RECORDED
{B) |AMCUNT OF RECORDING FEE COLLECTED
5 IMARRIAGES RECORDEDR QUTSIDE THE LOCAL JURISDICTION OF MARRIAGE RECORDER
WITHIN PRESGRIBED PERKOD
{A) |MO.OF MARRSAGES RECORDED
(B) |AMOUNT OF RECORDING FEE COLLECTED
8 Imwmwmmmm OF MARRIANGE
RECORDERE OF THE GISTRICT BEYOND PRESCRIBED PERIOD
{A} |NO.COF MARRIAGES RECORUED
(B} {AMOUNT OF RECORDRNG FEE COLLECTED
(C] [AMOUNT OF PENALTY COLLECTED
7 MO OF MARRIAGES SOLEMNISED UNDER :
{A) (TRIPURA SPECIAL MARRIAGE RULES
{B) |TRIPURA HINDU MARRIAGE REGISTRATION RULES
{C) lwsrmumuw
B Im.m: MARRIAGES RECORDED BY
{A) l&mmxrm MARRIAGE RECORDERS
(B) [PANCHAYAT MARRIAGE RECORDERS
{C} [TEHSIL MARRIAGE RECORDERS

()

MUNICIPAL MARIIAGE RECORDERS
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BL ND, MEM

NG, / AMOUNT (IN RS) I

8  |REVENUE COLLECTED DNIRING LAST MONTH BY : |

{8) |5UBDMSIONAL MARRIAGE RECORDERS

(B}  [PANCHAYAT MARRIAGE RECORDERS

(C) |TEMSIL MARRIAGE RECORDERS

D) ,ruuwmmmm

10 WHETHER REVENUE COLLECTED BY VARIOUB AUTHORITIES - © N DEPOMTED M
HGCWERMMENT ACCOUNT

1 rmmmmmmmmﬁmm:l

) INHEGHUIHOIHW

(B) [AmOUNT NOT DEFOSED

(C) [REASONS FORNOT DEPOSTING

12 HO. DF COMPLAINT RECEIVEDY PROCEEDNGS DRAWN UP FOR CORFECTION |
CAHCELLATION OF RECORDS 2

1 HO. OF COMPLAINT f PROCEEDINGS PENIING FOR DISPORAL 0N CLOSE OF LAST
[MONTH

4 [STATUS OF CERTIFICATE OF RECORDING AS ON CLOGE OF LAST WONTH

(A} |HO. OF CERTIFICATE 1S5UCD

{B)  |¥0. OF CERTIFICATE PEHDIG

{C)  [REASONS FOR PENDENCY
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&
ke
FORM-

{(Bee rule 4(3)])

FORM FOR QUARTERLY REPORY OF DISTRICT MARRIAGE IIEGGHI]EFT

CONSOLIDATED REPORT

BL NO.

NO. / A MOUNT {'i;-nﬁy

1

iﬂﬂ OF MARHIAGES RECORDED I THE DISTRICT DURING THE LAST QLSRTER

MO OF HMGESFU'H WHICH MEMDEANTIUR HAS BEEN SUTMITTED WITHN
PRESCARIBED PERIOD

e s - v

WMARRIAGES RECORDED ASAINST PAYMENT OF PENALTY :

MO, OF MARRIAGES

AMCYUNT OF PEMALTY

AMOUNT OF RECORDING FEE

TOTAL REVERUE COLLECTED DURING THE LAST CAIARTER FOR MARRIAGES RECORDED
WITHIN PRESCRIBED PERIOD

MO, OF MARRIAGES RECORDED

(8)

AMOUNT OF RECORDING FEE COLLECTED

MARRIAGES RECORDED CUTSIDE THE LOCAL JURSTHCTICHN OF WMARFHAGE RECORDER
WITHIM PFRESCRIBED PEFIOD

(A}

. OF MARRIAGES REGORDED

{B)

MMWFEEOHHNGFEEM'EB

MARFIAGES FECOROED OUTSIDE THE LOCAL JURISINCTION OF MARRLAGE RECORDERS
OF THE DISTRICT 8EYOND PRESCRIBED PERICD

IND. OF MARFUAGES RECORDED

LAMCRNT OF RECORINNG FEE COLLECTED

LAMOUNT OF PENALTY CONLECTED

N, OF MARRIAUES BOLEMMISED UNDER |

TRIFURA SPECIAL MARRIAGE RULES

TRIPURA HINGU MARRIAGE RECISTRATION RULEE

|CUSTOMARY LAY

K0, OF MARRINGED RECORDED BY

SUE-DAISIONAL MARRIAGE RECORDERS

|eancHayAT MaRRIAGE RECORDERS

I TEHSIL MAARIAGE RECORDERS

II.I.R'II'GLPM. MARRIAGE RECORDERS

| AEVENUE COLLECTED DURING LAST QUARTER BY :

SUG-DVISIOHAL MARRLAGE RECORDERS

PANCHAGRT MARRAANGE RECORDERS

TG T PSR

TEHSIL. MARRIAGE RECORDERS

s|ala|si~|B|8|a|Z|=|T|2|2|~|E(B(E]|"

WUHWHLWGEFEMERS
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-8
e
=

B NO. TEM

0 [HHETHER RVEMI COLLEGTED Y U8 ATHONTES 18 SR DEOBTED

11 ¥ ANY AUTHORITY DID NOT QEPOSIT THE COLLECTED REVENLE, PLEASE SPECFY -

) OF AUTHORTTY

(B)  |AMOUNT NOT DEPOSTED

{C) - [ReABONSFORWOT DEPOSITING

12 lw.wmvmmmmmm =
W |jroorsemomms

@) losesorvezig - -
1 bmmwmmmmmmm

) po.ororrcesmerecren

(B)  [DATEBOF MSPECTION : f e

1 m.mmmmmmmmm

IF YES THi REFERENCE NO. § DATE

15 kmmmmmmmnﬁ(

18 Eumﬁmmmwmmh\

17| OF COMPLANT 1 PROCEEDINGS PENDIO FOR VEFOSAL ONCLOM OF T~
18 |GTATUS OF CERTINCATE OF RECORTING AB ON LAST CUARTER

() [wo.oF carmcATe 1veD

(B)  [No.OF CoRTIFCATE PG

()  [REASOMBFORPENDENCY o
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FORM-5
{(80e rule 4(4))

FOFM RN MONTIILY REPORT OF SUB-DMSIONAL MARRIAGE RECORDER

8L ND.

NO. / AMOUNT (IN i5)

1

iuwummmmummmmwmnﬁwmm

IuﬂFWMSFﬂRWI&lHEHWMH HAS BEEN SUBHITED WITHIN PREGCRIBED PERIND

WARREAGES RECORDED AGAINST PAYHENT OF PENALTY

hﬂ.ﬂFmﬂlﬁGES

W

@ [T or rexsLTY

©) }um«rﬂmmFEE

. |mmﬁmnfcmmnmmmamummrmwm&umw

W e e wrnces seconoen

(B) | AMOUNT OF RECOROWS FEE COLLECTED

5 |mm%mmmmﬁmmmmm

(A} |wo.oF mARRIMGES RECORDED

(B) {AMOUNT OF RECORDING FEE COLLECTED

1 mmumnmmnmm;wmummmwmma
BEYOND PRESCRIDED PERIOD

[A} [Ho.CF MARRIAGES RECORDED

(B)  [AMOUNT OF RECORDING FEE COLLECTED

(C)  |AMCUNT OF PENALTY COLLECTED

T [NO.OF MARRINGES SOLEMNISED UHOER

(A)  [TRPURA SPECIAL MARRIAGE RULES

(B)  {TRIPURA HINDU MARRINE REGISTRATION RULES

() Jousromas Law

B rnnnrumfmsnammm:

IW‘MT MARFIAGE RECORDERS

TEHSIL WARFIAGE RECORDERS

IWH. MARRIAGE RECORTERS
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SL NO. TEM . NO. / AMGUNT (M £5) |
9 [REVENUE COLLECTED DURNG LAST MONTH BY :
(A)  |PANCHAYAT MARRIAGE RECORDERS o
(B) |TEHSILMARRIAGE RECORDERS
(G} _Immmm

EWHETHER REVENUE COLLECTED 3V VARIDUS AUTHORITES HAS G2 DEPOSITED N GOVERMMINT

0 lapcown
R
§1 I ARY AUTHORITY DI0 WY DEPOSIT THE COLLEOTED REVENUE, 1 ASE GFECIFY !
A OF AUTHORITY
(B} lAMoUNT ROT CEPOSITED i
S ____,___.__._____‘_____F
(c) |Resonis ForwoT OEPOSTRIG |
v somm el
L, MO OF COMPLAINT RECSIVEDY PROCEEDINGS DRAWN UF FOR CORRECTION  CANCELLATION (¥ i
% |RscoRes |
{3 (NC.OF COMPLART / PROCEEDGS PENTING FOR DISPORAL O3 CLOSE OF LXST MONIIY ;
] U e
* T
14 l6TATUS OF CERVFICATE OF RECORDANG A5 ON CLOGE OF LAST HONTH
) i0OF CSTEICATE ISSUED
Rl I N
i
&) rnwmmmema “..é
ict  |ReasonaFos pesoency i




£

lm
[{Bon rula 4{5)}

FOEM FOR QUARTERLY REPOIT OF SUB-NVISIONAL MARTAGE RECORNER

mres

NO. [ AMGUNT (IN RS)

M0, OF BARMMWGES RECORDED M THE BUM-D0ARICH DURTHG THE LABT QUARTER

|0 OF MARFIAGES FOR THICH MEMCFANDUM HAS [FTH GUBLATTE wITHIN PREBCRIBET PERIOD)

MARFEAGE 5 REQURDED ACATNET PAYMENT (8 R 11

(A} [NO.OF MARIAGES
() |AMCUT OF PEHALTY
C)  |eOuiTOF RECORDMG FEE

4

TOTAL REYENUE COLLECTED DURIMG THE LAST CAUAMT B FOR MARAIAGER RECORDED WITHIN
Iwmﬂﬂ i ¢

|nﬁmm

(A
(B)  |AUOUNT OF RECORDING FEE COLLEGTED
5 |NARRAGES NECORCED QUTEICE THELOCAL ARIDICTION OF RAFFAGE RECORDERS OF THE
VTN PREGC PO BED PERICD ©
{A]  [MC.OF MARRMGER RECORTED
(B} |AMOUNTOF AECORDING FEE COLLECTED
" mwpmmﬁfmmummmﬁ
[y [vnu-‘munzgnmwuu
(8] JAMOUNT OF RECONDING FRE CILLECTED
(C]  [AOURT OF PERALTY COELECTED
] 7 |mmummmmmm:
(A} ISP BPECAL KARRIAGE RULES
(B  [TROPURAHINDU MARFSAGE RESTSTRATION FLLER
[C}  JOUSTOMARY LAW
# NG, OF MRRRINGES RECORDED BY -
A AT MARFIAGE RECORDERS
{B]  [TEMSE MARRUAGE REGORDERS
() rmmmm




SL ND, ITEM NO. / AMOUNT {IN RS)
9 lm COLLECTED DURING LAST QRISRTER BY |
" ‘vmu«'rm MARRIAGE RECORDERS
(B}  |TEHSIL MARRIAGE RECORDERS
{c) |mmm:. MARRIAGE RECCRDERS
0 |nusrmnsmus COLLECTED BY VARIOUS AUTHORITIES HAS BEEN DEPOSITED 1y
GOVERNMENT ACCOUNT
11 IF ANY AUTHORITY DID NOT CEPOSIT THE COLLEGTED BEVENLUE, PLEAGE SPECIEY :
; -
(A} [HAMEOF AUTHORITY
(B} JAMOUNT NOT DEPOSITED i
{C}  JREASONG FOR NOT DEFOSTING
4 ON OF THE OFFICES OF TEHSILPANCHAYATMUNICIPAL MARRIAGE RECORDENT - i
CONDUCTED
{A)  |no.oF oFRICES INSPECTED
i
(B)  [DATES oF mNsPECTION |
" et csnich
| {1 [WMETHERINSPECTION REPORT HAS BEEN SUBMITTED 10 THE DISTRICT MARRIAGE RECORDLI IF :
§YEE THE REFERENGE N, & DATE i
P14 fliwmmmwmmmm.mwammm F
— - S— ———— e}
15 Hn.wwmmmmwmmmmmm:m_wmu |
‘ 8 fereonns !
| ® Imwmmwnmmcsmmmmummwwmlm *}
i S —e i i
|7 ISTATUSOF CERTIRGATE 0% RECORING AS 0N LAST QUARTER : | p
e —_— = :
E N O CERTIFICATE SaLIEn { '
e ] SO — s s i B e _ E
{B)  i0.oF ceRTIRIGATS PENDMG |’
N ——— o i it ey = Sl oo {._. — o]

s A —

IREABONS FOR PEMDENME)

s e P m i I Y D e

i —— s e, R

e Ema




S TORM-7
{{5on rulo 6}
TORM FiM? MOMIILY I PORT O MUNKIPFAL f TOSH / PANGHAYAT MARRIAGE RECORDER

LR nem NO. / AMOUNY 0N RS)
WO W REARFEALSE S T COEWETT I LA T A AR IAY AT TRINIFN THT | AST MOMTH
M0 CF WARFIALES FOS WHEIH RS MO AT R 10800 0 | N SSIWIT T WITHE PRESCRIBED PERIOD

IHMHI-'«GEE RECORDED AGANET PAYMENT CF i HALTY

rlﬂ (F MARRIAGES

AMCLNT OF PENALTY

(AT OF FREGORINNG FEE

TOUAL REVENUE COLLECTED DURING THE LAST LICSITH FOR MARRIAGES RECORDED W11HIN PRESCRIBED
1100

O DF WMARFIAGES RECORDED

AMOUNT OF RECORDING EEE COLLEGTED

|MARTUAGES RECORDED QUTSIDE THE LOCA. JMRISINCT KM O MARHIAGE RECORDERS OF THE TEHEIL 1
FANCHAYAT WITHN PRESCRIBED PERIOD ;

HO. OF MaRRISGES RECORDED

AMCUT OF RECORCENG FEE COLLECTED

MARFIAGES RECONDED GUTEIDE THE LOGAL JURNSHCTHON OF MANRIAGE AECORDERS oF THE TEHBH. f
TFANCHAYAT FEYOHD PREBCRIBED PERIOD :

{A) (MO OF MARFIAGES RECOROED

(B]  PAMOUNT OF RECORDNNG FEE COLLECTED

(G} [AMOUNT OF FERALTY COLLEGTED

I WO OF MARRIAGES SCLEMNSED LRIDER

(A)  |TRIPLERA SPECIAL MARRIAGE RULES

{B)  |TRPURAHINOL MARFIAGE REGISTRATION RULES

(C) [CUSTOMARY LA

8 WHETHER REVERUE COULECTED HAS BEEN DEPOSITED W GOVERNIENT ACCOUNT
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172 |

NG/ AMOLNT (IN RS)

3 THERE 1B ANT COLLECTED REVENUE DUTETANDING FOR DEPOSTT.

AMOUNT NOT DEPCITED

|REABCHE FOR NCT DEPCSTING

10

{HD. OF COMPLAIWT RECENVEDY PROTEEDINGE DRAYYN Ui FOR CORFEDTHM / CANCELLATION OF RECORDS

PWM!WWF{HMEHMTMM

FMGWFWGHMMGMMH:

'ﬂlﬂ’tﬂ%ﬁm

}nurmmmm

()

v——




NMRM-82
{5ee rule 9)

' LOfR FO5 RECORIMNG THE MARMIAGES CONIRAGEED (UTSURE THE LOCAL JURISDMOCTION OF THE MARRLABE

RECAIRDER
'] K1 NI, 1EM NAME / NO. / AMOLNT (IN RS)
| | luamE oF BRIDE
| . —_—
7 NAME OF GROCM
3 ADDRESS OF BRIDE
A} JFRESENT ADDRES
{8 PERMANENT ADDRESS
...... | — R
1 ADDRESS OF THE GROOM
k Y \PRESENT ADORES
{B} FERMANENT ADDRESS
5 DCCUPATION OF BRIDE
G COCUPATION OF GROOH
| s
|7 [FIRLHNAMES OF PARENTS OF THE BRIDE
[ ADDRESS OF FARENTS OF THE BRIDE
1 e i .
[ PRESEMT ADDRES
i) PERMAMNENT ADDRESS
¥
[ FULL NAKMES OF PARENTS OF THE GROOM
. # ADDRESS OF PARENTS OF THE GROOM
!
l {81 PARSENT ADDRES
s mt
Foom PEFIMANENT ADDRESS

DATE OF BIRTH OF THE BRIDE
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5L NO.

NAME / NO. / AMOUNT {IN RS}

i}

|DATE OF BIRTH OF THE GROOM

12

DATE OF MARRIAGE

13

PLACE OF MARRIAGE

14

DATE OF SUBMISSION OF MEMORANDUM CF MARRIAGE

18

'WHETHER MEMORANDUM HAS BEEN SUBMITTED WITHIN PRESCRIBED
\PERIOD, IF S0 WHETHER RECORDING FEE HAS BEEN PAID

18

PRESCRIBED PERICD, IF SO WHETHER PENALTY ALOHGHITH RECORDMNG

WHETHER MEMORANDUM HAS BEEN SUBMITTED AFTER LAPSE OF
'FEEHA&BEEH PAID

7

AMOUNT OF REGORDING FEE PAID

18

AMOUNT OF PENALTY PAID, [F ANY

19

RELIGION OF BRIDE

RELIGHN OF GROCM

b

[MARRIAGE BOLEMNISED UNDER :

&

TRIPLIZA SPECIAL MARRIAGE RULES

@8}

TRIPURA HINDU MARRIAGE REGISTRATION RULES

(G

CUSTOMARY LA

B IE e ays 3
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FORM-9
[See rule 11 (6)]

FORM FOR INFORMING PARTICULARS OF COROECTION / CANCELEATION T0 THE SOMPLAINANT

— 1M NAAIE / N / AMOLINT (IN RS}
i HAME OF PANCHAYAT { TEHSIL { MUNICIALITY -
7 |WO. OF MARRIAGES SDUEMMSED
, N0, OF WiRRIAGES SOLEMNISED UNDER THE LOCAL JURISIHCTION RECORDED 1 o

THE REGISTER OF MARRIAGE
¢ [PARTICULARS OF MARRIAGES SOLEMNISED UNDER THE LOCAL JURISDICTION,
BUT NOT RECORDED IN THE REGISTER OF MARRIAGE

() |MAME OF BRIDE
(B]  |PERMANENT ADORESS OF BRIDE ‘

(C}  [PRESENT ADDRESS OF BRIDE
(D)  |NAME OF PARENTS OF THE BRIDE
[E}  IADDRESS OF PARENTS OF THE BRIDE T
{F}  |DATE OF BIRTH OF THE BRICE

| {G)  |OCOUPATION OF THE BRIDE
{A)  [NAME OF GROOM o
_[.I;].._ PERMANEN| ADDRESS OF GROOM
{C)  |PRESENT ADDRESS OF GROOM
(D)  [NAME OF PARENTS OF THE GROOM o
(E)  [ADDRESS OF PARENTS GF THE GROOM
(F}  |DATE OF BIRTH OF THE GROOM
(G)  |OCCUPATION OF THE GROOM
5 DATE OF MARRIAGE
B |PLACE OF MARRIAGE

7T [TMEDF MARRIAGE




